IN THE CENTRAL ADMINISTRATIVE TﬁlBUNAL
ERNAKULAM BENCH

DATE OF DECISION 2-3-1992

‘MM Ramesan | ‘ Apmumntq(/

Mr MR Rajendrgn Nair __Advocate for the Apvp!ican't (@(

Versus
s00, Telephones,

--’/‘

Respondent (s)

Kanjirappalli & others

. Mrs KB Subhagamani, ACGSC _ Advocate for the Réspondent (s)
CORAM : ' |

\
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The Hon'ble Mr. SP Mukerji, Vice Chairman

t

and . .
The Hon'ble Mr.-AY Haridasan, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement? %(4
To be referred to the Reporter or not ? AN ' - ’

Whether their Lordships wish to see the fair copy of. the Judgement ? Qw
To be <circulated to all Benches -of the Tribunal ? ’(\/\/

el SN

JUDGEMENT

Shri_AU Haridasan, J.M.

- The applicgnté a gésual mazddof has approached this Tribunal
with this épplicatiﬁn Pgr a directiﬁn to the.resﬁondents to reengage
him as casual maadoor ahd fﬁr.a declaration that he is ¢enied to have
céntinued in casual émployment daespite illégal non-engagemsent. This
application was Piledlfinding that the representation made by_him'
on 30.9.91 at‘Annexure;I to the respondent-2 remainsd unresponded to.
The Senior Standing Counsel Qhﬁ toock notice of this‘application had
ag?eea to verify uhethe; a representation as mgnﬁioned‘in the appli-

~cation vas ever rsceived by respondent;z. But uhen'thevmatter cama

&QON\%?J " up for hearing today, for want of information Prom the respondents,
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_5'pw» .- the counse as not able to say any:}hing. So we decided to admit
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the application and to dispose of the same with a direction

to the Respondent-2 to dispose of the representation of

" the applicant at Annexure ~-I on its merit.

2 In the result, we admit this applicaticn and

disposé of the samé with direction to Rgépondent-Z to
considef the repra;entation of the applicant éﬁ Annexure Al,
with_reférenée to_thandocuments évailqbie with the |
Dapa;tment and the averménts made in the repraesentation

and give ihq ahplicant a speéking order within a neriod

of 6na month from tha daté of communication of this order.
In case it is estaplished that the applicant.had worked .

as claimed by him
in the Department as a casual labourer earlier/ we direct

“that he should be reengaged as a casual mazdoor in accordance

uithliis.seniorityhand subject to &vailability of work.
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3 ° There is no order as to costs.
\ .
(AV Haridasan) . a (sP MUkarJi)
Judicial Member Vice Chairman

2-3-1992



